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A£commodatlon fOl' Central Govern-
ment Employees 

+ 
"1113. Shri Onkar Lal Berwa: 

Shrimati Tark.eshwari Sinha: 
8hrl S. C. Samanta: 
8hrl A. K. Klsku: 
Shri S. N. MaUl: 
Sbri Tridib Kumar Chaudhuri: 
Shrl Yashpal Singh: 
8hrl Meetba Lal: 
Shrl IJIadhar Kotoki: 
Shri S. M. Banerjee: 
8hrl Madhu Llmaye: 
8hrl M. L. 8oad1d: 
Shrl D. C. Sharma: 

Will the Minister of Works, Hous-
ing and Supply be pleased to state: 

(a) the number of Government em-
ployees who have not been allotted 
Goverrunent accommodation even 
after putting in more than 10 years 
continuous service; 

(b) the reasons therefor; 

(c) the steps taken to provide them 
with accommodation; 

(d) the average waiting period for 
the employees for getting entitlement 
for the normal accommodation; and 

(e) whether allotment on the basis 
of out-of-turn allotment are going to 
be re-opened ..-in? 

The DeJlUtJ' M1DIaer III the MiDIs-
tl'J of Worka, IIouIiDc u4 811pply 
(Shri Iqbal Sin&h): (a) A statement 
is laid on the Table of the House. 
[Placed in Library. See No. LT-
l021(i) /67]. 

(.h) Due to shortage of residential 
accommodation in the general pool, it 
has not ,been possi,hle to provide ac-
commodation to a large number of 
Government emp}oyeea. 

(c) Due to financial stringency, it is 
not posalhle to undertake the cons. 
truction Of new residential units on a 

large scale. However, construction 
work on 3612 quarters is in progr_ 
and subject to the availability of 
funds, it is proposed to undertake 
the constrUction of another 332. re-
sidential units during the year 1967-
68. 

The waiting period for getting en-
titled accommodation fram the gene· 
ralpool varies from type to type and 
from city to city. A statement show-
ing the dates of priority for different 
types of residences at vario\.\'3 stations 
as on 30th June. 1967 is placed on the 
Table of the House. {Placed in Lib-
rary. See No. LT-I021(ii)/87]. 

(e) Out-of-turn allotments are 
covered under S.R. 317-B-9 Of the 
Allotment Rules and are made in 
very deserving cases only. 
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Shrl S. C. Samanta: The statement 
says that in Delhi, 6919 employees are 
not provided with Government ac-
cammodalion. I would like to know 
what percentage of employees have 
been provided with accommodation 
and what is the provision in the 
fourth Five Year Plan for the Delhi 
State. 
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Shrl A. K. Kisk.u: We have just now 
heard that owing to lack of funds, 
new houses for accommodation of 
Government employees could not be 
constructed. We know that house-rent 
is being collected from the Central 
Government employees. May I know 
what .percentage of the amount is 
being spent on repairs and mainten-
ance and what is being done about 
the balance of money that is accU-
mulated year atter year? 

Shrl Iqbal .Slngh: Repairs is quite a 
different subject. If the hon. Member 
givel . ~  l canlupply the fIIureI. 

Shrl S. N. Malti: Those Government 
employeeoa who do not get accommo-
dation are paid some house rent 
along with their salaries. MaY' I 
know whether the amount paid to 
them is sufficient for them to get 
suitable houses and if not whether 
steps are being taken to give them 
sufficient house rent? 

Shrl Iqbal Singh: Headquarters al-
lowance and hOUSe rent allowance are 
quite different. It is different and It 
is being given according to the avai-
lability of the accommodation. 
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Shri M. L. Sondhi: I wish to liay by 
way of preface to my questlOn that 
the te'm "Government employees" is a 
legacy of the impe. ial1st era. In a 
Welfare State, whether higher officer 
or lower officer, they should .be par.-
ners in progress. May I know from 
the mini\3ter, when a new office is 
,brought into being, does not the build-
ing of residential accommodation 
come about pari passu with the estab-
lishmen( of the office? Is there any 
policy decision in this respect? 

Shri Iqbal Singh: There is no po-
licy decision in this re',lpect, 

Shri D. C. Sharma: Sir, 1 am con-
nected with a few autonomous cor-
porations which build houses for their 
employees. There the allotment com-
mit.ee does not consist onlY ot the 
bureaucracy but also Of members 
from the public. May I ask the hon. 
Minister whether the allotment com-
mittee in his Ministry consists only 
of Secretaries, Deputy SecrEtaries, 
Assistant Secretaries and Under Se-
cretaries or there Bre also Membel\J of 
Parliament, both thls House and also 
RajY'B Sabha, who have also heen 
associated with it? 

Shri Iqbal Singh: This question re-
lates to allotment of government ac-
commodation to government emplo-
yees. Allotment of housll'3 by public 
undertakln,. Ia not covered by this, 
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Shri Shradhakar Supakar: May 1 
know if the Govel nment keeps a re-
cord of the officers who retire wi.h-
out taking any accommod.ation at all 
throughout their life? Secondly, may 
1 know bow far it is possible for the 
Government '0 give nodce to the em-
ployees that ,beyond a certain period 
they will not be entitled to any ac-
comodation at all so that they may 
not wait and wait for ever? 

8hr! Iqbal Slncb: Regarding allot-
ment of accommodation to government 
servant.a I have given the d.ales lor 
different cities. Where the govern-
ment servants have been waiting for 
a long period, say more than 20 years, 
we try to build more houses. In 
Bombay, for example, we are cons-
tructing more houses. so that the 
length of time for which the govern-
ment se an~ have been waiting 
without accommodatIon may be re-
duced. 

Mr. Speaker: Th", question wall 
whEther the Government keeps any 
record of the ,ovemmeDt aervaatl 
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who retire without getting any ac-
commodation at all. 

Shri Iqbal Singh: I have no infor-
mation at present. If the hon. Mem-
ber gives notice I can collect the in-
formation. 

Rajasthan Canal 

+ 
*1114. Shri Ram Kishan Gupta: 

Dr. Karni SiDgh: 
Shrlmat1 Nirlep Kaur: 
Shri N. S. Sharma: 
Shri Ram Siorh Ayarwal: 
8ml Sharda Nand: 
Shri Brij Bhusban La!: 

Will the Minister of Irription and 
Power 'be pleased to slate: 

(a) whether Government are aware 
that the work on the Rajasthan canal 
is not progressing according to sche-
dule; 

(b) if so, the reasons thereof; and 

(c) the proposals made by him fol-
lowing his recen t visit to J aipur to 
'3peed up the work of the Rajasthan 
Canal? 

The Mbrlster of Irriptlon and 
Power (Dr. 8.. L. Rao): (a) to (c). 
The'fim stage of the Rajasthan Canal 
Project is to .be completed in the year 
1970-71. So far, the progress has been 
generally in accordance with this 
programme. In order to adhere to the 
schedule, the question of providing 
adequate funds for the project is 
under consideration. 

Shrl Ram K.UbaD Gupta: May I 
know how much amount has been 
spent '30 far and how much more will 
be required? 

Dr. K. L. Rao: The expenditure up 
to March, 18(17 is RI. 47 crores and 
another Ra. 28 crores is required to 
complete the canal (first phase). 

Shri Ram l[Jshan Gupta: What is 
the ageney through which the work 
is executed? 

Dr. K. L. Rao: Through different 
contractors and also departmentally 
(InterrUPtion) . 

Mr •. Speaker: We have covered only 
two questions so far in 35 minutes. It 
is not as though we are going very 
fast. The ftrst question WII8 not ans-
wered because the PAC Chairman ob-
jected. We have covered only the se-
cond and third questions. 

Shr! PlIoo Mody: Let us go faster. 

Shri Hem Barua: It is not the num-
ber of questions that we cover ,but the 
information that We get which is tJn-
portanl. 

Mr. Speaker: Unfortunately, I have 
to call all the nameo3 Of Members who 
have tabled the question. There is no 
question of one being an important 
Member or anything like that. 
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Mr. Speaker: Your suggestion is 
very valuable, 

Shri Vasudevan Nair: He never 
takes the pain of asking a question. 
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Dr. K. L. Rao: The present estimate 
for the first stage of the Rajasthan 
Canal i.s Rs. 75 crores and we are 
able to work clOSe to this estimate. 
Rs. 47 crores have been BPl!nt so far. 
The progress of the project is not 
affected on account of any increase In 
eltimate in this case. 




